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HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD

MONDAY, THE SECOND DAY OF DECEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRIJUSTICE J SREENIVAS RAO

WRIT APPEAL NO: 1290 OF 2024

Writ Appeal under clause 15 of the Letters Patent prefened against the Order
dated 1210712024 in W.P.No. 18410 of 2024. on the file of the High Court.

Between:

Ajmeera Pachya, S/o Badya, Aged about 52
H.No.2-89, Betta Thanda, Damacherla lr,4andal,

lA NO: 1 OF 2024

Petition under Section

the affidavit filed in support

suspend the operation of the

2024, by direct the 3rd

contemplated under section

1. The State of Telangana, Rep. by its Principal Secretary, Home Department,
Secretariat, Secretariat Building, Hyderabad,

2. The Director General of Police, DGP Compound, Saifabad, Hyderabad-SO0
004

3. The Superintendent of Police. Nalgonda.
4 The Deputy Superintendent of Police, Miryalaguda, Nalgonda District.
5. The Station House Officer, PS Miryalaguda-l Town, Nalgonda.
6, Sreenu Naik Bukhya, S/o Sri Rupla, Aged 42 years, Occ. Assistant Professor,

C/o Director, National lnstitute of Technology, Calicut, Department of
Computer Science and , Engineering, NIT Campus (PO), Kozhikode, Kerala-
673 601.

7. Bukhya Sujatha, W/o Sri Sreenu Naik Bukhya, Aged 35 years, Occ.
Housewife, C/o Sri Sreenu Naik Bukhya, National lnstitute of Technology,
Calicut, Department of Computer Science and Engineering, NIT Campus
(Po)' Kozhikode' Kerala-673 601 

...RES'.NDENT'

years, Occ, Agriculture, Fl/o
Nalgonda District.

...APPELLANT/PETITIONER
AND

151 CPC praying that in the circumstances stated in

of the petition, the High Court may be pleased to

Order dated 12.07 .2024 passed in W.P.No.18410 of

respo nd ents-po lice to follow the procedure as

154(3) of Criminal Procedure Code and to take



necessary action against the respondent No.6 and 7 pending disposa of the wrrt

appeal.

Counsel for the Appellant: SRI RAPOLU ABHINAV FOR SRt RAPOLU
BHASKAR

Counsel forthe Respondent Nos.1 TO 5: SRt MAHESH RAJE, cp FOR HOME
Gounsel for the Respondent Nos.6 & 7: -.

The Court made the following: JUDGMENT



THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HON'BLE SRI JUSTICE J.SREENIVAS RAO

1VRIT APPEAL NO. 1290 OF 2024

JUDGMENT: (Per the Hon'bLe Sn Jusaice J. Sree ntuas Rao)

'lhis .inrra col.lrt appeal is llled b1 the appellant aggrieved by

thc c)r(ier dartcd 12,07.2024 rn W.P.No.184 10 of 2024, whereunder

the learrrcd Singlc .judge u'hile disposing of the said wnt petition

granted liberty to the appellant to avail alternative remedies on the

ground that the complaint lodged by the appellant was closed by

respondent No.5 stating that the dispute is civil in nature .

2. Heard Sri Rapolu Abhinav, learned counsel, representing

Sri Rapolu Bhaskar, learned counsel for the appellant, and

Sri Mahesh Raje, learned Government Pleader for Home appearing

on behalf of respondent Nos,1 to 5.

3. Brief facts of the case:

3 1 'l'hc gricr i,rncc ol Lirc appcJlant is that he entered into an

agrccrne nt oJ sarle u ith respondent No.6 [o purchase the house

bearing No.19/48712 rn plot No.99 to an exlent of 121 square yards

covered by Sy.No.729 situated at Miryalguda Municipal limits,

Nalgonda District and he paid the entire amount of Rs.28 lakhs on

2l .O8.2O23 to respondent Nos.6 and 7. In spite of the same,

respondent Nos.6 Zld 7 falled to execute the registered sale deed in



2

his favour On 25.O5.2024, respondent Nos'6 and 7 trespassed into

his house ar:d abused him tn filthy ianguage Immr:diatelSr' the

appellanl lodgcd a complaint before respondenl No'5 or-r 25 O5 202'l'

horvever, respondenl No 5 had not taken anv actlon At that stage'

the appellanr. liled W'P No lE'1 1O ol 202'+ Drtrtntl Lrrc LrrLrrsi L)[

hcaring bas ng on the insrruclions fr'rrnishccl bl rhc lcarncrl

Single Judge disposed of the u'rit pelition on 12 07'202'1 grantitrg

liberty to the appellant to avail alternative remedies' rl he so chooses'

4. Contentions oflearned cou[sel for the aPPellant:

4.1 Learned counsel for the appellant submitted that the appeilant

lodged a complaint against respondent Nos 6 and 7 on 25'05 2024

with specific allegations Respondent No 5 without registering the

First Inforrnation Report (F l R ) and r'l'ithout condlrctilrg anv enquirw

mechaniclrllv closcd the case stating rhat th'r disll:re is civil in

na[ur.. C\,'=I] .,,. ithortl Io]lcllr'ine' lhel prtlct'cil.itt- i]S (.()llI(.|-.llJ)]|]L(..] lln(]('r

Scc.154i3) o[ thc Cocic ol L]rin'rtnal Procedr:re l(-l ' l 'tr..l Ill' s'tttrc is

contrarl: to iarv ln such circumstances' lcarttcci Sirlqlc 'l''rclgc orrght

to have direcrtld lhc resporrdent authoritie s to regisrct. thtl F,I,R' and

conduct the investigation against respondent Nos'6 ard 7'

Governmenl I)leader thaL resPondcllt No 5 closcd lhc L'o:'lrpli:lilll ()n

the ground l'lal Lhe subjecr transacLlon is i r-r r:tvil tl:ttltre' Ieartlr:rl
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5. Contentions of learned Government Pleader for Homc:

5.1 Learned Government Pleader submits that respondent No'S

after following the due procedure closed the complaint of the

appellant as the dispute is civil in nature and the learned Single

Judge has rightly disposed of the writ petition

Analvsis:

6. This Court considered the rival submissions made by the

rcspcctive parrrics iind perused the material avaiiable on record lt is

an undisputed fact that the appellant lodged a complaint before

re sponrlt nI No5 on 25.05 2024 against rcspon(lcnt Nos'6 and 7

'1'l.rt s:ticl t:rrrnltitltnl < leitrlr rcvcals lhal the appcllant had entered into

arr agrcemcnt ol siLle rr ith respondellt No 6,

property, on 2l .O8.2O23 for purchase of 12 1

bearing plot No.99, house No.19/487 12 siruated in SyNo729 at

Miryalguda Municipal limits for an amount of Rs 28 lakhs'

According to the appellant, he paid the entire sale consideration to

respondent Nos.6 and 7. However, respondent Nos'6 and 7 failed to

execute the registered sale deed in his favour, on the other hand'

they abused him in filthy language The allegations made in the

complaint r.r,ith regard to execution of the sale deed in respect of the

propert\ :Ls mcntioned supra and the said sr-rbject lransaction are

purrelr civil irr llature Simrlarlr'. thc appellant is also having remedy

I

u ho is or,,'ner of the

square yards of land

l
)

I

I
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to approa.rh lhr: compeLenr Crimrne,il Coun lri tilrtrg :r ltr-ri;rtrr

complarnt. The learned Single .Judge rvhiJc disposrns o1' lhe u'rit

petition had rightl1, held that the appellant can avail alterna[ive

remedies as available under law. Hence, this Court does not find any

merit in the present appeal and the same rs liable to be djsmissed.

7. Accordingly, the writ appeal is dismissed. No order as to costs.

As a sequel, pending miscellaneous applications, f any, shall

stand closed
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HIGH COURT

DATED:0211212024

JUDGMENT

WA.No.1290 of 2024

DISMISSING THE WRIT APPEAL
WITHOUT COSTS.
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